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[Mlr. Speaker]
looking into it in the chamber? You
should attempt to convince me and it
I am convinced that there is some
mt. I can get informetjon from the
. Then, i I am convinced, I
would allow you to raise it as a pri-
vilege lssue here. If an issue is raised
that samething which was said was
false, on what ground can I say whe-
ther it was false or truet I should
get information on this issuc—the state-
ment made by the Home Minister.
You have not given any matenal. If
you say that it is g general question
and facts were not placed before the
House, on what basis can 1 allow the
privilege motion? It is impossible I
would request you to tell me the de-
tails which would convince me first,
80 that I can allow the privilege issue
to be raised later on if I am convine-
ed. As it stands, it cannot be raised
in this faghion, You should permit
me to go to the next item
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Mr. Speaker: Again you are Joing

into the merits You convince me
first,

1233 hrs.
PAPERS LAID ON THE TABLE

NortricATIONS UNDER EssENTian Com-
Moorries ACT,

The Minister of Commerce Shri
Dinesh Singh): I beg to lay on the
“Teble a copy of the following Notifi-
cations under sub-section (§) of sec-
fion 8 of the Rasential Commodities
Act, 1888~
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Order,
1968, published in Notification
No. SO 3688 in Gazelte of
India dated the 31st Decem~
ber, 1868, [Piaced in Library,
see No. L.T-89/67).

(2) The Cotton Textileg (Control)
Amendment Order, 1967, pub-
lished in Not:fication No, S.0.
77 in Gazette of India dated
the 4th January, 1967. {Plac-
ed m Library, see No, LT-90/
67}

ANNUAL ReporT oF COCHIN REFINERINS
AND GOVERNMENT ReviEw

The Minister of State in the Min-
istry of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): On
behalf of Shri Asoka Mehta, I beg te
lay on the Table—

(1) A copy of the Annual Report
of the Cochin Refineries Limi-
ted, Ernakulam, for the year
1965 66, along thh the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor Generat thereon,
under sub-section (1) of sec-
tion 19A of the Companies
Act, 1956

(2) Review by the Government
on the working of the above
Company,

{Placed sn Library, see No LT-39/
87],

EmenrcencY Risks INSURANLE (Foummx
AmENDMENT) ScrHEMES AND NoTTrica-
TIONS UNDER CusToMs Acr, CENTRAL
EXCISE AND SALT ACT AND INCOMM-TAX
Ace, *

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): [
beg to lay on the Table—

(1) A copy of the Emergency
Risks (Goods) Iusurence
{Fourth Amendmaent) Scheme



